
I U I  tea*

ELECTIONS TO COMMITTEES
( i )  Estim a t e s  Co m m itte e

Che Minister of Parliamentary 
Affairs M id Communications (Dr. Ram 
SnldUf Singh): Sir, I beg to move:—

“That the Members of this 
House do proceed to elect in the 
nfanner required by sub-rule (1)
•of Rule 3U of the Rules of Pro­
cedure and Conduct of Business 
in  Lok Sabha, thirty Members 
from among themselves to serve 
as Members of the Committee on 
Estimates for the term ending on 
the Slst March, 1968.”
Mr. Speaker: The question is:

“That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (1) 
•of Rule 311 of the Rules of Pro­
cedure and Conduct of Business 
in Lok Sabha, thirty Members 
from among themselves to serve 
as Members of the Committee on 
Estimates for the term ending on 
the 31st March, 1968."

The motion was adopted.

<n) Public A ccounts Committee

l>r. Ram Subhag Singh: Sir, I beg 
to move:—

“That the Members of this 
House do proceed to elect in the 
manner required by sub-rule (1) 
o f  Rule 309 of th° Rules of Pro- 
cedui“ and Conduct of Business 
m Lok Sabha. fifteen Members 
from among themselves to serve 
as Members of the Committee on 
Public Accounts for the term 
ending on the 31st March, 1968."

Mr. Speaker; The question is:
“That the Members of this 

House do proceed to elect in the 
manner required by sub-rule (1) 
o f  Rule 309 of th° Rules of Pro­
cedure and Conduct of Business 
In Lok Sabha, fifteen Members 
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from among themselves to serve 
as Members of the Committee on 
Public Accounts for the term 
ending on the Slst March, 1968.1*

The motion was adopted.

Dr. Ram Subhag Singh: Sir, I beg 
to move:—

‘That this House recommends 
to Rajva Sabha that they do agree 
to nom'nate seven members from 
Rajya Sabha to asso iate with 
the Committee on Public Acco­
unts of the House for the term 
ending on the 31st March, 1968, 
and communicate to this House 
the names of the members so 
nominated by Rijya Sabha.”

Mr. Speaker: The question is:

'That this House recommends 
to R^jva Sabha th it they do agree 
to nominate seven members from 
Rajya Sabha to asso iate with 
the Committee on Public Acco­
unts of the House for the term 
ending on thp 31st March, 1968, 
and corrmunicate to this House 
the name, of the members so 
nominated by Rajya Sabha.”

The motion was adopted.

(in) Committee on P ublic Under­
takings

Dr. Ram Subhag Singh: I move:

“That the members; cf this House 
do proceed to elect in the manner 
required by ^ub-rule (1) of Ruin 
3I2B of the Rules of P ocedure 
anj Conduct of Business in Lok 
Sabha, ten members from among 
themse ve$ to s«\ve as m *mbers of 
the Committee ori Pub*i • Under­
takings for the I Tm ending on 
the 31st March, 1968.”
Mr. Speaker: Ths question is:

‘That the members of tKis House 
do proceed to elec* in the manner 
reauired bv sub-rule (1) of Rule 
S12B of the Rules of Procedure
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{Mr. Speaker]
and Conduct of Business in Lok 
Sabha, ten members from among 
themselves to serve as members of 
the Committee on Public Under­
takings for the term ending on 
the Slst March, 1968."

The motion was adopted.

Dr. Bam Subhag Staffh: I move:—

“That this House recommends 
to Rajya Sabha that they do agree 
to nominate five ' members from 
Rajya Sabha to associate with 
the Committee on Public Under­
takings of the House for the term 
ending on the 31st March, 1968, 
and communicate to this House 
the names of the members so 
nominated by Rajya Sabha."

Mr. Speaker: The question is:
“That this House recommends 

to Rajya Sabha that they do agree 
to nominate five members from 
Rajya Sabha to associate with 
the Committee on Public Under­
takings of the House for the term 
ending on the 31st March, 1968, 
and communicate to this House 
the names of the members so 
nominated by Rajya Sabha."

The motion was adopted

( iv ) Court of Banaras Hindu Un i­
versity

The Minister of Education (Dr.
Triffuna Sen): I move:

“That in pursuance of sub-clause 
(xviii) of clause (1) of Statute 10 
af the Statutes of the Banaras 
Hindu University, the members of 
Lok Sabha do proceed to elect, in 
spch manner as the Speaker may 
direct, four members from among 
themselves to serve as members

the Court of the Banaras Hindu 
University for a term of three 
years, subject to the other provi­
sions of the said Statute*.”

Mr. Speaker: The question ft:

‘That in pursuance of sub-clause- 
(xviii) of clause (1) of Statute 20 
of the Statutes of the Banana- 
Hindu University, the members of 
Lok Sabha do proceed to elect, in  
such manner as the Speaker may 
direct, four members from among 
themselves to serve as members' 
o f  the Court of the Banaras Hindu 
University for a term of three- 
years, subject to the other provi­
sions of the said Statutes."

The motion was adopted

1232 hrs.

DEMANDS FOR SUPPLEMENTARY
GRANTS (RAJASTHAN) 1966-67

The Deputy Prime Minister and the 
Minister of Finance (Shri Morarji 
Deaai): I beg to present a statement 
showing Supplementary Demands for 
Grants in respect of State of Rajas­
than for 1966-67.

Shri S. M. Banerjee (Kanpur): 
Since Supplementary Demands for 
Grants are being presented in respect 
of the Rajasthan Government, I would 
like to know, he is not only the 
Finance Minister but also the Deputy 
Prime Minister, when the Rajasthan 
matter is going to be settled. We are 
being presented with the Supplemen­
tary Demands for Grants here for 
Rajasthan

12.58 hrs.

RAJASTHAN BUDGET, 1967-6?

The Deputy Prime Minister waff 
Minister of Finance (Shri Morarji 
Desai): Sir, the House is well aware 
of the circumstances In which th* 
President by a Proclamation issued on 
the 13th March, 1967 under Article 359 
of the Constitution assumed to hftngatf


